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Mr. Deputy>Speaker: Next question. 
Hon. Member may look  into thoŝ 
reports. They  are  voluminous re­
ports. Question No. 2054.

An Hon. Member: What about 2053?

Mr. Deputy-Speaker: Hon. Member 
mav kindly follow  the  proceedin|{s. 
The other one has been transferred.

Conference of Vice-Chancellors and State 
Education Ministers

^̂2054. Dr. Ram Sabhâ Hingh: (a)
Will the Minister  of Education be 
pleased to state  whether the Vice­
Chancellors of all the Universities of 
India were invited to the conference 
of Vice-Chancellors and State Educa­
tion Ministers  recently held in New 
Delhi?

(b)  If not, who  represented Delhi 
University in that conference?

The Deputy Minister of Natural Re­
sources and Scientic Resc«rch (Shrl 
K. D. Malaviya): (a) and (b). All
the Vice-Chancellors were invited ; as, 
however, no one was holding the Vice­
Chancellorship at the Delhi University, 
that University was not represented 
at ihe conference.

Dr. Ram Subhaf Singh: Since hov/ 
long was no body holding the  Vice­
Chancellorship of the Delhi Univer­
sity, and what was the reason?
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[The Miaister of EdaaMom and Ns- 
tnral RMourees and Scientifle Research 
(Maulana Asad): He hopes to take
charge very shortly.]
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[Maulana Asad: I  believe the post 
has remained vacant for seven or eight 
months, the reason being that after 
the resignation of the Vice-Chancellor 
the University took some time to con­
sider the matter of the  new Vice­
Chancellor and the Committee set up 
for the purpose  also  delayed  the 
matter for some time. Now  a new 
Vice-Chancellor has  been  appointed 
and it is hoped he would soon assume 
charge.]

ihnrnr  fflr*TT

»To TW  W15 : WT

iHt «T?   ̂  ̂  :

(v) WT WTT?T HTVTT # 

xttT. sftîrwTT tfhrf  ̂

iftaRT # ^

(«r) ifft 5t, ?ftir;ih w 

w t i#k w’rf *fhPTT *  wnrtt 

'ifiWTT

?

The Dcpnty Mlatater of Hobm Affairs 
(Shri Dater): (a) No.

<b) Does not arise. I have to in­
form the hon. Memeber that possibly 
he is under a  misapprehension re­
garding the policy of the Government. 
What the Government has decided in 
this connection is that the scheme of 
colonisation to be drawn up  would 
not be confined to the aettlement of 
refugees, but would cover the general 
question of colonisation. Preteence*
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bowever, would be  given  in this 
general scheme of colonisation to the 
settlement of refugees. Accordingly, 
we are giving preference this year ex­
clusively to the refugees from Eastern 
Pakistan. From next year, about 75 
per cent, of the colonisation would be 
reserved for Eastern  Pakistan refu­
gees and the rest for members from 
other parts of India.

Shri Thaiiu Pillai: May I know whe­
ther refugees from places other than 
Pakistan would be given preference?

Shri Datar: It may not be only re­
fugees but  members or  citizens of 
other parts would be given preference. 
For example, we have received ap­
plications  from  Travancore-Cochin, 
Gujarat and some other parts. Now. 
their capes would be considered so far 
as the principal  colonisation  sche­
me is concerned from next year, Now. 
incidentally, we are also considering 
as to whether it is possible to settle 
some families from Travancore-Cochin 
In the North Andamans where seme 
partly cleared land is available.

Shri Xbaan Pillai: My question was 
about possible refugeos coming from 
overseas, say from Ceylon and other 
places, not from other States?

Shri Datar: Their cases also will be 
taken into account.

Shri  Thanu  Pillai: What about
other refugees?

Shri Datar: So far as  the refugees 
inter se are concerned,  now we are 
giving priority to refugees from Eastern 
Pakistan. After that, we shall con­
sider the case of refugees from other 
parts of India.

Mr.  Deimty-Speaker: The  hon.
Minister must  look  at the  Chair. 
Otherwise, it is not audible all round.

Shri Thanu Pillai: My question was 
whether......

Mr. Deputy-Speaker: How long will 
the hoa. member interpret his owji 
question ?

Shri Thanu PUlai:  No answer was
forthcoming Sir.
Mr. Deputy-Speaker: Therefore,  let 
him put it clearly.

Shri Thanu Pillai: I want to know 
whether people coming from Ceylon 
will be given equal treatment in res­
pect of rehabilitation and settlen\ent 
in the Andaman islands  along with 
the East Pakistan refugees.

Mr. Deputy-Speaker: He said pre­
ference would be given to  Pakistan 
refugees.

Shri Datar: So far as citizens or
persons from Ceylon are concerned, 
that question has not been considered 
at all. Perhaps in the 25 per cent, 
they might be included.
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Shri Datar: This scheme would be 
completed in 5 years at a cost of about 
4 crores.

Dr. Ram Snbhag Singh: May I know. 
Sir, the approximate area of land which 
is proposed to be  reclaimed  during 
these five years?

Shri Datar: In all 20,000 acres.

Dr. Ram Subhag Singh: Sow rpany 
people would be settled there?

Shri Datar: Four thousand families 
would be settled there.

Shri Dabhi: Am I to  understand 
that the 25 per cent, referred to by 
the hon. Minister would be non-refû 
gees ?

Shri Datar: They would be from
other parts of India.

Shri Dat>hi: Would they be non-re­
fugees ?

Shri Datar: There would  also be
non-rufugees ?

Shri Altekar: May I  know. Sir,
whether the development of the re­
sources of Andaman and Nicobar is­
lands is part of the scheme?

Shri Datar; Yes. it is part of the 
scheme.

Lottbries

*2056. Shri Madiah Gowda: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether permission was given 
to any State Governments to rtrganise 
lotteries in the year 1951-52;

(b) if so. in which States and for 
what purposes lotteries were organis­
ed; and

(c) whether Government have any 
definite policy in permitting lotteries 
to be organised by the State Govern­
ments or by the general public?




